| TEM NO. 11 COURT NO. 2 SECTI ON XV
SUPREME COURT OF | NDI A
RECORD COF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (C No(s). 14272/2015
(Arising out of inpugned final judgnent and order dated 20/11/2014
in LAPP No. 34/2006 passed by the H gh Court of Delhi At New Del hi)

JAGE RAM (D) THR LRS. Petitioner(s)
VERSUS

UNION OF I NDI A & ANR Respondent ( s)

(with office report)

W TH

SLP(C) No. 14277/2015
(Wth WTH O fice Report)
Date : 25/04/2017 This petition was called on for hearing today.
CORAM : HON&#39; BLE MR. JUSTI CE DI PAK M SRA
HON&#39; BLE MR. JUSTI CE A M KHANW LKAR
HON&#39; BLE MR. JUSTI CE MOHAN M SHANTANAGOUDAR
For Petitioner(s) M. Arvind Kumar Sharna, Adv.
M. Dev Prakash Bhardwaj, AOR

For Respondent (s) M. ANS nadkarni, ASG
M. Shadnman Ali, Adv.
M. D.S. Mahra, AOR
Ms . Garima Prashad, Adv.
UPON hearing the counsel the Court made the follow ng

ORDER
Hear d M. Arvi nd Kunmar Shar ma, | ear ned counsel for t he
petitioner, M . A N. S Nadkar ni , | ear ned counsel for t he
Del hi and Ms. Gari ma Pr ashad, | ear ned counsel for t he

Devel opment Authority.

Leave granted.

Argument s concl uded.

Reserved for judgnent.

(@l shan Kunmar Arora) (H. S. Parasher)
Court Master Court Master
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